NATIONAL COMPANY LAW T RIBUNAL
NEW DELHI BENCIE

)

n the matter of

ADONIS BELECTRONICS PYT, LTD.
11- B, Miahal industylal Zstate,
Off. Mahakali Caves Road,
Andheri {Bast) Mumbal - 400093

VONICA ELECTRONICS LIMITEL

Shop He. 21, C/o Lshiyazna Residency,
Chauvdhary Dharmbir Market,

te Debtor

ST, INA MALHOTRA, HON'BLE MEMBER {J)
ax. L. N. GUPTA, HCIWBLE MEMBEY i

rresent foz

¥ ¥
Present for

o

he Petitioner.: RIr. Akhilesh, Advorats

he Respondent: Mr. Rahul n.ﬁaknc‘, Advocaie

-

1 The present petition has been filed invoking the provision of
Section O of the Insolvency and Banloruptcy Cade, 2016 and seeking

Corporate insolvency Resoiution Process of the Respondent/Corporate

Debtor.
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5 As per the averments, the petitioner is engaged in the business of
manufacture, assembly, sales and supplies of window and split air-
conditioners. Goods were suppiied to the Corporate Debtor upon

urchase orders placed at them from time to time. Involces were raised
P |

between the period from 5" April 2018 to 24™ September 2018, The total
amount under the invoices was Rs. 12,79,320/-. The Corporate Debtor
has not made any payment towards the goods received despite the
Operational Creditor’s repeated reminders. However, the Cornorate
Debtor duly acknowledged the liability and undertook to make the

pavment as soon as possible.

-
o]

Since the Corporate Debtor failed to liguidate or reduce the
liability, the Operational Creditor was constrained to issue a demand
notice in Form 3 under the Code. The same was not replied to by them.
1al Creditor has therefore filed the present petition praying
for mitiation of Corporate Insolvency Resolution Process of the Corporate
Debtor for its inability to pay its debts. The petition is duly annexed with

the compiiance of section 9(3)(b) and 9(3)(c) of the Code.

4. Upon filing of the present petition, due notice was effected on the

Corporate Debtor. They put in their appearance through their counsel

Mr. Rahuil Adlakha, Advocate and have filed their reply. In their reply, as

well as the submissions made by the Id. counsel, a categorical admission
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of g liahility has heen made but Ld. Counsel submits that
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on account of financia

| crises. the Corporate Debtor is unable to liquidate
the same. Their reply in respect of repayment is vague as they have
averred that they shall do so at the ear

ig clear and categ oorical,

counsel for the Operational Cre
petition. Keeping in view the

the outstanding 1

iahility exceeds the thresho
only undisputed but el

early acknowledged, the petitioner 1s entitle
the prayer made herein

-

& Accordit

shall come 1

o effect forthwith
institution of suits or continuation of a

transferring

ar

£

or disposing of any asset of t

enforcement of any security or recovery of any property by

j the
lessor of the property occupied or in pos

session of the Corporate Debtoi
Further, i

14 of Rs. 1 lakh and 1

1ely, this petition 18 Admitted. A moratoriuim i ters
Qection 14 of the Code

liest. However, since the admission

and no pre-existing dispute has been raised, Ld

ditor nresses his prayer made in the

facts and circumstances of the case, where

8 not

itled to

‘ms of

_ staying: “fa) the

ny pending legal proceedings

the Corporate Debtor, foreclosure

vner of

in terms of Section 14 of the Code, the supply of essential goods
or services shall not be

terminated. The moratorium shall remeiiit i1
tili competition of the CIR Process

1 effect
0. The Operational Creditor has proposed the name Ol Mr. Sanjay
Kumar Singh, Registration No. IBBI/IPA-002/1P-N00183/201
18710505, R

- 1V,

Gre

5, Sigme
ater Noida, Uttar Pradesh ~ 201310 duly empanelled with the
{iB)-2207 /NIy /201 /@ \

Adonis Blectronies Pyt ig{

llllD 1as n

Fage 3ol é
W
&
w

s Ieunﬂ.\.‘\’

LT
‘\%
AN
N
3

b
A



IBBI as the Interim Resolution Professional. His consent and certificate
of Registration are on record, We accordingly confirm his appointment.

He is directed to take such steps as are mandated under the Code, more

specifically under Sections 15, 17,18,20 and 21 and file his report.

¥, Copv of the order be communicated to both the parties as well as

to the IRP.
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8. To come up on 9 December, 2019.

Uinelop

Deputy Registrar '
National Company Lavi Tr?bn!t%l g
CGO Compiex, New Desihi-110003
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